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for extension of specific benefits are re-
ceived from the State-level Coordination
Committees of Regional Rural Banks _in
different States, these are considered on
merits and keeping in. view the overall

. objective of enabling these banks to furc-
tion ag low cost institutions
weaker sections of the rural community.
Some benefits like festival advance and
conveyance loan facility as per State Gov-
ernment rules have alrecady been allowed
to. Regional Rural Banks employees. Be-
sides, benefit of LTC facility has also been
permitted as per State Government rules
wherever specific references had been re-
ceived from State-Level Co-ordination
Committees,

Pay structures of\ Gramin Bank Employees

2202, SHRI. NEPALDEV  BHATTA.
CHARJEE: Will the Minister of FIN-
ANCE be pleased to state the reason for

which the pay structure of Gramin Banks -

employees have been equated with State
Government employees. Whey the emp-
ployees of Gramin, Banks are required
to perform the same functiong as are
being performed by the employees = of
commercial banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): The ‘Re-
gional Rural Banks have been set up with
limited jurisdiction to provide credit to

a restricted clientele in rural areas suchj’

as small and marginal farmers, agricul-
tural labourers, artisans and small entre-
preneurs etc, having an annual income
of not more than Rs. 6500/-,

Since the objective of these institutions
is to serve weaker sections of the rural
community, it is felt necessary to relate
source of recruitment ac also the pay ané
allowances of the employvecs etc. to the
environment in which these banks are
Wworking so that they are able to develope
a local, low cost profile,

For this purpose, it has been specifically
laid down in section 17 of the Regional
Rural Banks Act, 1976, that the remune-
ration of the officers and other employees
of such banks wounld be determined by
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the Central Government having due re-
gard to the salary structure of the em-
ployees of the State Government (or of
a local authority) of comparable level and
status. The basic premise of the scheme
of sctting up Regional Raral Banks will
be knocked out if the pay structure of
the employees of the regional rural banks
is to be on par with that of the com-
mercial banks

Suspension .in Gramin Bank Services rules

2203, SHRI NEPALDEV EHATTA-
CHARIJEE: Will the Minister of FIN-
ANCE be pleased to stafe:

(a) what is the maximum period pres-
cribed in the Service Rules in regard to
the suspension of an emplovee in a Gra-
min bank; and

(b) if rio such provision exists in the
Rules, what are Government’s instructions

+in this regard?

THE DEFUTY MINISTER IN THR
MINISTRY, OF FINANCE (SHRI
JANARDHANA I'OOJARYY: (a) and (b)
Conclusion ' of disciplinary proceedings is
dependent on several factors, mot the .

. least being the concerned cmployee’s co-

operation fo the manageifient and  the

" Enquiry Officer, Since termination of sus-

pension is related to the conclusion of the.
disciplinary process, it is not possible to
lay down any iime limit for its dura-
tion. Regional Rural Banks do, however,
disciplinary
proceeding as early as possible and towards
that end scek, if necessary, assistance and

guidance from their sponsored barks,

Re-enﬁployment of Ex-serﬂcemen

2204, SHRI. ROBIN KAKATI: Wil the
Minister of DEFENCE be pleased to
state:

(a) the number of ex-servicemen at

the end of 1981;

(b) the number of those who have
been re-employed in Government services
and private companies and other organi-
sations upto the end of 1981;



